IN THE CENTRAL ADMINISTRATIVE TRIBUMNAL
JODHPUR BENCH: JODHPUR

Date af decision @2 16,1.95

04 Na. 9/1995

Suresh Chandra & Angther
oo Applicants,

versuys

'Unian gf India & Othere

PR Respondents,

Mr. Fukesh VUyas, Counsel for the applicants,

CORAM¢

Hon'ble Ms. Usha Sen, Administrative Member.
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BY THE_COURT:

I have psrused the file and heard oral

arguments of ths lesrned counsael Pfeor the applicants,

2e The applicants, Suresh Chandra and Raju Jave
haye stétad that thmsy have besn working as Sawaiwala
on daily wags basis with the raspondents, The
applicant No. 1, Suresh Chandra has besn working
since February, 1989 and the applicant No. 2,

Réju Java has besn working since December, 1987.

The grimsvance of the applicants is that despite

working on daily wags basis for so many years thay

have neither bsen granted regular pay scales nor
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Ja During the coﬁrss of oral arguments, ths
lsarned counsel Por the applicants has producsd a
judgement of this Bench of the C.f.T. in OA 223/92
decided on 3.9.93, Ths facts af tha case inthls aa
'§§§"81mllar toi%hséﬁresant one and a direction was
given by this Bernch that the applicants should be

considafud for regularisation as Sawaivala as psr

rules subjesct to avéilability of vacancies,

4, It is sesn that ths Government of India,
Department aof Personnal & Training has since issusd

an 0.M. No, 51016/2/90-Estt,iCY dated 10.9.1993 in

49

>uhich<schama for grant of temporary status and regular-
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isetion of casual workers masAlﬁld down, This Scheme

cam® intoc force from 1,9.,1993., I think no prsjudice
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would nausa/.xf R dlrmctxan is given to the respondents
/——-

te consider payment of salary of the applicants in

aceprdance with the Schems laid down in ths aforesaid
0.M. dated 10.9.1993, Furthar, regulerisation of the
applicants in Group 'D° pnsts may also be cansxdered

in accerdance with the Schems laid down in thls 0.M.
The raspondents are diractud to take a decisiocn in this
regard within a period of three manths from ths date of
communication of this order under intimation to the

applicants,

5. With these dirsctions, the UOA is disposad of

at admission stage.
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